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PRIVATE MEMBERS' RESOLUTIONS

Hon'ble Speaker has admitted the following Resolutions
for discussion on Friday the 2nd January, 1998, The names of

the Members have been shown in accordance with priorities obtained
after balloting as per rules -

Resolution Name of Member Text of Resolution
Number
le Shri Jag Parvash Chandra This House recommends that the

weekly bazaars being put up in
various localities of Delhi, may
be permitted to be operative as
in the past, since it involves
livelihood of thousands of people.

2o Smt. Krishna Tirath This House recommends that supply
of kKerosene 0il which was
discontinued for consumers having
LPG connections be resumed and
supply of kerosene oil to
consumers living in jhuggis,

JJ colonies etc., which has been
reduced by 30% be restored
forthwith,

3. Shri suraj Pd., Paliwal This House recommends that the
House tax levied on the properties
situated in rural and Urban
Villages be abolished in view of
insufficient basic amenities
extended to them.,
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